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Rula and rqulationl (or gl'iol 
eoatracts Cor loadlal aod IInlaadlol 

DC gGods aad parcels 

10297. SHRI KIf(ER SINGH: 
SHRI ONKAR LAL BERWA : 
SHRI DEVEN SEN: 
SHRl A. SREEDHARAN : 
SHRIP.N.SOLANKI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that loadinll aad 
unloading contracts for all types of lood, 
aod parcels are given to both private 
concerns as well as to the Railways; 

(b) if so, the rules and regulations for 
the same; and 

(c) the policy adopted bv t ~ 

Railways? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) The work of loadinl 
and n o in~ of goods ond parcels 00 
Rail ways Is either managed departmentally 
by employinJ Railway labour or by awardinl 
contracts. 

(b) and (c). The rules and regulations 
in this behalf are that open tenders should 
be called for the a\\'ard of contracts of 
loading and unloading of goods and parcels 
and these tenders arc considered by a duly 
constituted com'nitt"" who keep in view 
the ab!lity, experience and financial position 
of individual tenderers. Where, bowever, 
tile IInnual value of sucb a contract h Rs. 
1,20,000 or less the contract may be allotted 
to genuine Lahour Cooperative Societies of 
actual workers which fullil certain laid down 
con ition~ without the call of tenders and 
on the basis of negotiated rates. 

~re tbe value of a contract is 60 small 
that no contractor Is forth·coming as 
happens at small road .ide stations the 
work is attended to either departmeDtaily or 
by entrusting it to the Station Master of 
the station at rates filed by the railway. 

At some of the larger stations where the 
experience of management of the work by 
contractors has brought out the necessity of 
the railway undcrtnkinl the w.:>rk Itself in 
the interestl of efflcfency, dep,rtmental 
arrangements are euf,Jrced. 

The general poliey, however, Is to let 
out the work to contractor! IlvlDI due 
preference to genuine Labour Co-operatlve 
Socletlea 01 Knill workors. 

Memorandum troDi ludlla RaUwI,l'a 
Tedmical Suponlsors AssoclatloD 

10298. SHRI GEORGE FERNANDES: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether he has received a memoran-
dum from the Indian Railwavs Technical 
Supervisors' Asaociation on the demands of 
the Teclmlcal Supermary staff ; 

(b) if so, the nature of the demands; 

(c) whetber Government have taken any 
decision thereon ; 

(d) whether Government propose to 
taken any decisi.>n on the !cclional/catept')'-
wise organisations of tho Railway em-
ployees ; and 

(e) if 80, the detail1 thereof 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes. 

(b) The demands are rovislon of pay 
scales, recognition to the Assoclatloa, 
better service coadltions, better AVCOue of 
promotions etc. 

(c) The demands are belnl examined 
and appropriate action will be taken wbere 
necessary. 

(d) to (e). It i, not the policy of the 
Government to recognise sectional catelOry 
wise anocation as it docs not lit in the 
z()nal workinJ of railways aDd will lead to 
the fralmentalion of trade union •. 

Quality of Duolop tyres for Flat can 

10299. DR. KARNI SINGH: WW 
the Minister of INDUSTRIAL DEVELOP. 
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whothO!' it Is a fact that due to poor 
quality control DUDlop (yree for Plat cars 
do not last lonlor than 700J km ; Ind 

(b) If. 10, the roasoas why tho Dunlop 
quality ia 10 much poor II IIplnst other 
tvpes of tyrDI 7 

THE MINISTER OF iNDUSTRIAL 
DEVELOPMBNT, INTERNAL TRADB 
AND COMPANY AFFAIRS (SHRI P. A. 
AHMED): (a> No, Sir. 
(b) Dolt not .... 




